PCKL

POWER COMPANY
OF KARNATAKA Di0° BODHR 85 FrIereld eo.
LIMITED POWER COMPANY OF KARNATAKA LTD.

(Government of Karnataka Undertaking)

PCKL/DDP1/ADP - 429/CERC/2021-22/ 3£ 3 pate: 16 OCT 2021

Encl: Annexure

The Secretary,

Central Electricity Regulatory Commission,
3@ & 4ih Floor, Chanderlok Building,

36, Janpath, New Delhi- 110001.

Sir,

Sub:  Submission of Comments/Views on the Notification of Draft
Cenfral Electricity Regulatory Commission (Deviation Settlement
Mechanism and Related Matters) Regulations, 2021.

Ref: CERC Public Nofice No. L-1/260/2021/CERC dated: 07.09.2021.

With respect to the above, Power Company Karnataka Limited [PCKL)
on behalf of the Distribution Companies of Karnataka, would like to furnish
the views/comments on the proposed Draft Central Electricity Regulatory
Commission (Deviation Settflement Mechanism and Related Matters)
Regulations, 2021 as in the Annexure.

It is requested that, the views/comments furnished may be considered while
finalising the Regulations.

Thanking you,

Yours faithfully,

Room No. 501, 5th Floor, KPTCL Building, Kaveri Bhavan, Bangalore-560 009. Phone : 080-2229 4390, 2221 0685 Fax : 080-2221 8930
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Draft Central Electricity Regulatory Commiission (Deviation Settlement Mechanism and Related Matters) Regulations, 2021.

Annexure

sl Clause | Draft Central Regulatory Commission (Deviation Settlement PCKL Comments
No. | No. Mechanism and Related Matters} Regulations, 2021

No. L-1/260/2021/CERC - In exercise of the powers conferred under

Section 178 read with clauses (c) and {h) of sub-section (1} of

Section 79 of the Electricity Act, 2003 (36 of 2003), and all other N

powers enabling it in this behalf, and after previous publication, the

Central Electricity Regulatory Commission hereby makes the

following regulations, namely:
3. Definitions and Interpretation

{1} In these regulations, unless the context otherwise requires,- -

{g) ‘Available Capacity' for power projects based on wind or solar | ‘Available Capacity’ for power projects based on wind
which are regional entities, is the cumulative capacity rating of wind | or solar or hybrid {both wind and solar} which are
turbines or solar inverters that are capable of generating power in a | regional entities, is the cumulative capacity rating of
given time block: wind turbines or solar inverters or hybrid (both wind and

solar) that are capable of generating power in @
given time block;

(i} ‘Contract rate’ means the tariff for sale or purchase of power, as | ‘Contract rate’ means the tariff for sale or purchase of
determined under Section 62 or adopied under Section 63 or | power, as determined under Section 62 or adopted
approved under Section 86(1)(b) of the Act by the Appropriate | under Section 63 or approved under Section 86(1)(b)
Commission or the price as discovered in the Power Exchange, as | of the Act by the Appropriate Commission or the price
the case may be; as discovered in the Power Exchange, or rates

declared by Ancillary Service Providers as the case
may be;

{m) ‘General seller’ means a seller in case of a power project based on | ‘General seller’ means a seller in case of a power
other than wind or solar resources. project based on other than wind or solar resources or

hybrid of wind and solar.
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Charges for deviation in a fime block by a seller shall be payable by
such seller as under:

of over injection

Entity Charges for deviation payable to Deviation
and Ancillary Service Pool Account
Seller Deviation by way | Deviation by way of

under injection

For a general
seller other
than an RoR
generating
station or a
generating

stafion based
on  municipadl
solid waste

(i) Zero up to 2%
Deviation-general
seller {in %);

i) @ 10% of the
normal rate  of
charges for
deviation beyond
2% Deviation-
general seller (in %)

i) @ normal rate of
charges for deviation
up to 2% Deviation-
general seller (in %j);

(i) @ 110% of the normal
rate of charges for
deviation beyond 2%
Deviation-general seller
{in %).

For a general
seller being an
RoR

generating
sfation

lero

(iy @ normal rate of
charges for deviation
up to 12% Deviation-
general seller {in %);

(ii) @ 110% of the
normal rate of charges
for deviation beyond
12% Deviation-general
seller (in %}.

Sl Clause | Draft Central Regulatory Commission (Deviation Sefltlement PCKL Comments
No. | No. Mechanism and Related Matters) Regulations, 2021
8. (1) Charges for Deviation

Page3of 8




8Jop adeq’

"}20|q swl salL0adsal

SU} 104 X391 JO |SAIDW PDaUYY ADQ 8yl JO 32lid buunad
D31y 9yl JO 801 84} D 9jD1 JODIIUOD D JO 82UssqD ayy
ul {g] 40 "aINPaYos uo paspg pind Usaq SBY JI YDIym |D
2101 12DJU0D 3y} o (D) ‘uoydslul IBpUN O} 8NP 320(g
aw Aup Ul a|NpPay2s sy isupbo ABisua ul |IDjHoYS |00}
34} 0] JUNODDY |00d IDIABSS AID(IDUY PUD UOIDIASQ
ay) 0o} ¥oog Apd OyYs 9BS YoNs DY} PSPIACIY

HY2diym D 3)0J |ODIUOD
ayl o (o} ‘uoyoslul
JBpun o} anp o9o|Q
swi Aup Ul 3NPayYss
s41 1sunbo ABlaus
ul IoJUoys Doy syl o)
IUNOJ2Y 004 SJIABS
AD[Iouy pup uoyDIASQ]
ayl o} yopq And Ioys
13))8s Yons 1Dy papiaoig

(%
u) Jsles  sm-uoloiaeg
%0l PUOASQ uolLIASP
Joj ssbibys Jo  sp)
puLIoU a4} Jo %01 @ (1)

(%
Ui} J9(I8s  SM-UOUDIASQ Q197 13))195 SM JO4
%0l ©} dn os7 (1)
oy () Jspies Ipssush
-uoypIAeQ %0Z PUOCASQ
UolDIASPR  JO) m@@.:usu BISOM PIIOS
jo 3o puruou ® () pdiounw U
pPasog  uouDJS
(95 wij Buypiauab
13185 |pIduab-uoybiIraQ o Buiaq 1ajes
%0z ©} dn o7 (1) 0187 jo12uab B 104

SjUBWIWIOD THOd

LZ0Z ‘suoypinbay (s1aypw PaJD|9Y PUD WSiUBY>aW

jusWIB[las uolplASQ) UuoIsSSIWWOD AloppinbBay

[=TTIE-1) ybiq

‘ON
asnobjD

“ON




sl

No.

Clause
No.

Draft Central Regulatory Commission (Deviation Seftlement
Mechanism and Related Matters) Regulations, 2021

PCKL Comments

has been paid based
on schedule, or (b} in
the absence of a
contract rate at the rate
of the Area Clearing
Price of the Day Ahead
Market for the
respeciive time block.

New addition:

Cap rate may be fixed

(2)

Charges for deviation in a fime block by a buyer shall be payable

by such buyer as under:
Entity Charges for deviation payable te Deviation
and Ancillary Service Pool Account

Buyer Deviation by way | Deviation by way of over
of under drawal drawal

Buyer (other (i @ normal rate of
than the charges for deviation up
buyer  with to 12% Deviation-buyer
schedule in %} or 150 MW
less than 400 Deviation-buyer [in MWh)
MW and the | Zero in a fime block,
RE rich State) whichever is lower;

(i) @110% of normal rate
of charges for deviation
beyond the above limit.

Buyer (with i @ normal raie of
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S Clause | Draft Central Regulatory Commission (Deviation Settlement PCKL Comments
No. | No. Mechanism and Related Matters) Regulations, 2021
(2) After receiving the data for deviation from the Regional Load | For RE rich state for deviation of 250 MW is very less, it
Despatch Centre, the Secretariat of the Regional Power Committee is proposed to increase 1000 MW and upto 1000 MW
shall prepare and issue the statement of charges for deviation applicable charges shall be normal rate.
prepared for the previous week, to all regional entities by ensuing ._: Karnataka m._ﬂm. average load i around 9000 MW
in a year, during monsoon period from June to
Tuesday: September, the entire load is met through the Wind
Provided that transaction-wise DSM accounting for intra-State | gnd solar. Hence, it may consider different capacity
entities shall not be carried out at the regional level. for different season.
(5) The Deviation and Ancillary Service Pool Account shall receive -
credit for:
{a} payments on account of charges for deviation referred to in | Paymenis on account of charges for deviation
Regulation 8 of these regulations: regulafion 8 of these regulation with applicable
interest.
(7) In case of deficit in the Deviation and Ancillary Service Pool
Account of a region, surplus amount available in the Deviation and
Ancillary Service Pool Accounts of other regions shall be used for -
seftlement of payment under clause {6) of this Regulation:
Provided that in case the surplus amount in ithe Deviation and | Provided that in case the surplus amount in the
Ancillary Service Pool Accounts of all other regions is not sufficient to | Deviation and Ancillary Service Pool Accounts of all
meet such deficit, the balance amount shall be recovered through | other regions is not sufficient to meet such deficit, the
the RLDC Fees and Charges. balance amount shall be recovered through the RLDC
Fees and Charges.
This is not clear, whether these charges are recovered
from all the users in the country.
10. Schedule of Payment of charges for deviation

(M

The payment of charges for deviation shall have a high priority ond
the concerned regional entity shall pay the due amounts within 7
(seven) days of the issue of statement of charges for deviation by
the Regional Power Committee, faiing which late payment
surcharge @0.04% shall be payable for each day of delay.

The payment of charges for deviation shall have a
high priority and the concerned regional entity shall
pay the due amounts within 10 (Ten) days of the issue
of statement of charges for deviation by the Regional
Power Committee, faiing which late payment
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